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Learned Counsel for the applicant/ liquidator states that they have received e-mail from 

liquidator with respect to payment made against the value of 30 gram gold and cash 

deposited against the cash-balance which are prayer in present application, with further 

instructions to apply for withdrawal of this application, as nothing survives in this 

application and the prayers stand satisfied. Accordingly, she prays to allow withdrawal of 

the application. Prayer is granted.  

Application is allowed to be withdrawn and disposed of.   

 

 


